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[Shri Rajagopal Naidu.] all  such  powers, 
rights and  privileges as are vested in the   
High   Court, etc. etc." 

So it is evident that under the Tribunals 
of Inquiry Act also it is both Houses of 
Parliament that can appoint   a   
Commission  of  Inquiry. 

Now, it may not be out of place for me to 
read out a passage from the leader of a 
leading paper of our country—The Hindu—
where it is said : 
"The Council of States may also usefully 

raise the issue why, when in Britain a resolu-
tion of both Houses of Parliament is required to 
give such powers to any Commission, it should 
be thought that in India it is sufficient to give 
the Lower House alone the power to adopt a 
mandatory Resolution for the setting up of any 
Commission and for arming it with all the 
authority above referred to. It seems to us that 
so long as there is a Second Chamber, it should 
not be denied equal rights in such a matter. The 
kind of investigation usually entrusted to 
Commissions such as for example the ehcioing 
of information on the operation of laws, or 
investigating particular matters, social, 
educational and so on, is elsewhere normally 
regarded as best initiated with the active sup- { 
port of the revisory chamber which can draw 
upon the exceptional knowledge and expe-
rience of   its   members. " 

MR. DEPUTY-CH A IR MAN : 
The hon.  Member  will  continue in the 
afternoon. 

SHRI C. C. BISWAS : Will it be 
^continued today after the next item •on the 
agenda is finished   ? 

MR. DEPUTY CHAIRMAN : Yes, ;at 3 
o'clock today. 

RECOMMENDATIONS OF    THE 
DELHI IMPROVEMENT TRUST 

ENQUIRY COMMITTEE 

MR. DEPUTY CHAIRMAN: TsTow 
Shri Kailash Behari Lall will raise a 
discussion on points arising out of the 
answer given on the 29th July 1952 to 
Starred Question No. 70 regarding 
implementation of the recommendations 
made by the Delhi Improvement Trust 
Enquiry Committee. 

SHRI K. B. LALL (Bihar) : Sir, j I wish the 
question on which I am ! going to raise a 
discussion now had j been raised by some 
Delhi represen- ' 

tative. Indeed some of my friends asked me 
how I had become interested in the matter of 
Delhi. I can only say that unfortunately I have 
become interested in Delhi and I have taken 
up this matter and I have unfortunately 
become the victim of the Delhi Improvement 
Trust. 

Sir, the importance and urgency of the 
matter arise from the fact that it is now about 
two years since the Interim Report of this 
Committee was submitted to Government. It 
was submitted on the 20th September 1950 
and we are now in August of 1952. So it is 
nearly two years since the Report was 
submitted to Government. The urgency of the 
question is quite evident from the very fact 
that it was thought necessary to appoint this 
Committee and I shall read out a portion from 
the Report itself to show how important and 
urgent is the question that was enquired  into.   
They   say : 

"The enactment of new legislation will 
naturally take time, but a reference to the Notes 
on the Questionnaire contained in Volume II of 
the Report will show that there are a number of 
problems which cannot brook delay and call for 
an early remedy. A perusal of these Notes will s 
how that some of our recommendations are 
capable of immediate implementation by the 
Government of India by the issue of executive 
orders within the framework of the existing law, 
or by bringing about a change in the existing 
policy of the Delhi Improvement Trust itself. 
Also there are certain recommendations which 
can be implemented by modifying the U. P. 
Town Improvement Act, 1919, as extended to 
Delhi under section 7 of the Delhi Laws Act, 
1912. A summary of the major 
recommendations in each of these two  
categories is given below:—" 

And then they give a list of things that   
should   be   done   immediately. 

Sir, it can be taken for granted that the 
matter was deemed important and urgent and 
that is why this Committee was appointed. 
When the Committee had submitted its 
Report, then that was not a matter to be slept 
over. The discusion that I am raising is to 
point out that the Government have not paid 
due regard and attention to the recom^ 
mendations of this Committee which was 
appointed after due consideration.   In  reply 
to the  question  put 
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on this subject the other day it was said that 
the Report had been referred to the Chief 
Commissioner with necessary instructions 
for the implementation of certain 
recommendations and the- detailed 
examination of other items and also to 
consider the question of placing the Report 
before the Delhi State Legislative Assembly. 
The matter is placed before the Delhi State 
Legislative Assembly and their proposals are 
still being awaited. This, in short, is the reply 
given. This is how the Government of India 
have moved in the matter. Now, how has the 
situation developed in the meantime ?" To 
show how the people have been exasperated, 
I will refer to what has appeared in the press 
on the discussion that took place in the Delhi 
State Assembly on this subject. The heading 
in the newspaper was "Delhi Improvement 
Trust Under Fire. State Assembly Debate on 
Enquiry Body's Report": 

"The Delhi Improvement Trust came 
under he ivy fire in the State Assembly on 
Thursday during a discussion on the Trust 
Inquiry C'J.nnitee report. 

Out of th3 22 members, including the Chi:f 
Minister and the Health Minister, who 
participate 1 in the discussion, no one held 
any btief for the Trust." 

MR. DEPUTY CHAIRMAN: Order, order. 
You cannot read the report of the 
proceedings of the Delhi Assembly from a 
newspaper. An authentic report would be the 
proper thing. 

SHRI K. B. LALL : The press has 
published this with all the responsibility that 
they have got. 

MR. DEPUTY CHAIRMAN: You may go 
on with your speech. 

SHRI K. B. LALL : If that is not correct, 
the Minister can challenge it. 

THE   MINISTER   FOR HEALTH 
(RAJKUMARI AjgpiT KATJR) : I am not 
concerned with what happens in the Delhi 
Assembly. SI—CSD 

SHRI K. B. LALL : I am only showing you 
how things are. I am also interested in cutting 
short my speech because of the "time factor. 
The hon. Minister is here and it may be 
necessary for her to reply. I am only showing 
how and what the Delhi Assembly think 
about the Delhi Improvement Trust. I read 
another portion of the newspaper about a 
demonstration : "DELHI DEMONSTRA-
TION : Two hundred Delhi citizens staged a 
demonstration outside the residence of the 
Delhi State Chief Minister, Mr. Brahm 
Prakash demanding the abolition of the Delhi 
Improvement Trust. The demonstrators were 
holding placards and shouting slogans— 
'Improvement Trust Must Go'." 

MR. DEPUTY CHAIRMAN: Your 
question is about the Trust Inquiry 
Committee Report. You are speaking about 
the Trust. 

SHRI K. B. LALL : I am only 
placing ......... 

MR. DEPUTY CHAIRMAN: Please 
confine your remarks to the Enquiry 
Committee Report. 

SHRI K. B. LALL : I am showing 
that the recommendations of the En 
quiry Committee have not been imple 
mented and the answers that were 
given..........  

MR. DEPUTY CHAIRMAN: Please speak 
on the Enquiry Committee Report. 

SHRI K. B. LALL : Should I read out the 
Enquiry Committee Report ? All right.    I am 
reading the extracts : 

"The achievements of the Trust during the 
thirteen years of its existence are not at all 
impressive." 

Then : 

"These factors, for which the Government 
rather than the Trust was responsible, have 
not been overlooked by the Co/nmittee." 

" What worsens the situation in the case of 
the  Delhi  Improvement Trust   is   that  in a 
number of cases the declaration for the acquisi-
tion of land was made as long ago as 1938 and 
the 'market value'  is   to be  determined  with 



3189       Delhi Improvement Trust [COUNCIL] Enquiry Committee       3190 

[ Shri K. B. Lall] reference to that   date, 
without taking into account the increase in the 
value of the property which has occurred 
since." 

"Whatever may be the extenuating cir-
cumstances, the story of the Trust is the story 
of a   failure." 

" Nevertheless, the Trust cannot be 
absolved entirely from blame, both in regard 
to its policy and the manner of its execution ." 

They, then, recommended certain things 
for interim implementation. I need not read 
out those things because they have not been 
implemented at all : 

"What is, however, most important is that 
the Authority should be an autonomous body. 
The Trust has, in the past, been handicapped 
by the fact of the Deputy Secretary, Ministry" 
of Finance, Delhi State, having over riding 
powers on the schemes and proposals of the 
Trust. The Government have prescribed 
conventions governing the relationship 
between the Deputy Secretary and the Trust. It 
will be seen that under this convention if any 
difference of opinion arises with the Deputy 
Secretary, the Trust has to accept his view ; if 
it does not, the matter has to be taken to the 
Chief Commissioner for resolving the 
difference. In turn, the Chief Commissioner 
has either to accept the view of the Deputy 
Secretary or refer it along with his own to die 
Government of India for a decision. The at-
titude of the Deputy Secretary at the meetings 
of the Trust has tended to be less that of a 
member of the Trust than of an officer of the 
Government of India with over-riding powers 
in all matters which have the remotest bearing 
on finance ; and since there is hardly a matter 
in the Trust which does not have financial 
implications or bearing on accounts, this control 
has virtually the effect of a veto. The result is 
that the purely financial aspect of every case is 
so much emphasized that practically nothing is 
permitted to be done unless an immediate 
concrete financial return at the highest pos-
sible rate is forecast. We are, therefore, firmly 
of the opinion that the Authority should be a 
financially autonomous organisation ." 

Nothing has been done by Government in 
this regard also. It is then said : 

"The Improvement Trust could not rea-
sonably be expected to undertake all the res-
ponsibilities placed upon it with the financial 
resources at its disposal and this to a certain ex-
tent compelled the Trust to seek additions to 
its resources by pursuing a policy of selling 
lands to the highest bidder without regard fcr 
its anti-social repercussions ." 

Such charges have been levelled in the 
Report and yet, nothing has been done.    
There  has   been  so much  of 

bitter feeling on the part of the people and they 
have made so many representations to the hon. 
Minister also. People have knocked at the door 
of every authority but nothing has been done, 
excepting that the Delhi Improvement Trust is 
merrily going on. If the Improvement Trust has 
to be judged, it has got to its credit only a large 
number of prosecutions. People have been 
prosecuted mercilessly once, twice, thrice and 
four times. In some places, the people are 
allowed to put up buildings by the Trust's 
underlings and to acquire lands. All of a 
sudden the Trust pounces upon them and 
prosecutes them. Some money is paid, the 
matter is hushed up and again another 
prosecution. This way, the Improvement Trust 
has got to its credit large number of cases. Of 
course, I will humbly submit, if the hon. 
Minister were to make enquiries, she will 
herself find that the Improvement Trust is only 
engaged in the business of fighting cases, at 
least in the West Notified Area. There may 
have been improvement work carried out in 
other parts. The other extension areas about 
which the Committee has recommended cannot 
be developed because it requires so much 
money. They should come to quick decision to 
relinquish those areas and allot them to be 
developed by private enterprise, if the Trust has 
not got the means. If they had taken action in a 
short time they would have relieved the misery 
of the people quickly. Instead, two years have 
elapsed and still the matter is going from the 
Government of Ind a to the Chief Commis-
sioner, from the Chief Commissioner to the 
Delhi Legislative Assembly ahd from the Delhi 
Legislative Assembly to the Chief Minister of 
Delhi. Finally we are told that a reply is 
awaited. If this is the pace in which things are 
to be carried on, then the feelings of the people 
can only be imagined and not described. I hope 
the hon. Minister would see into this. 

RAJKUMARI AMRIT KAUR : Mr. Deputy 
Chairman, I can only regret that a good half-
hour of this House should have been alkmed 
to a dis-:ussion which might Tasily have been 
tvoided if the  hon. Member who has 
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just spoken had taken the trouble to come on 
the day that the question in regard to the 
Improvement Trust was put by him and he had 
put me as supplementaries all the questions 
which he has raised in his fifteen minutes' 
speech. 

Nevertheless, he has spoken of two 
things : (1) that Government have 
not taken any action on the Enquiry 
Committee's Report, and (2) the de 
mand for the abolition of the Improve 
ment Trust. The two things are not 
really relevant to each other because, 
after all, the Enquiry Committee did 
not recommend the abolition of the 
Trust.    In fact .............  

SHRI K. B. LALL: I never meant.. 

MR. DEPUTY C H A I R M A N :  
Order, order. 

RAJKUMARI AMRIT KAUR : I will not give 
way now. After all I have listened to him for 
long enough. I have very little time to reply to 
all the points raised by the hon. Member. First 
of all, Mr. Chairman, he has given dates which 
are completely wrong. The Delhi Improvement 
Trust Committee was set up by the 
Government of India in April 1950. 

The House might have understood from his 
speech that two years have •elapsed since the 
Report came in but the Committee itself was 
set up in 1950. It furnished an Interim 
Report—and I want here publicly to express 
my gratitude to this Committee for the 
extremely good work that it did and for the 
record space of time within which it submitted 
its Report—its Interim Report came into our 
hands in September 1950. Within two months 
of submission of the Interim Report, all the 
recommendations that the Interim Report had 
suggested were considered in the Cabinet at 
my request and all of them have been 
implemented and action has been taken on 
those recommendations. 

Then the full Report came into my hands in 
manuscript form in April 1951. Printed copies 
were available in June 1951 when it was 
possible to circulate it amongst tlie Ministries 
concerned, 

the local Administration and all relevant 
parties. After two months of consideration by 
the parties concerned, meetings were held in 
my Ministry in August 1951 and certain 
conclusions were arrived at. Now these went to 
the Chief Commissioner for his re-
commendations and for his proposals as to 
what he could do to implement them—by 
executive action in some cases and by 
legislative action in others. I would like to say 
that most of the recommendations involved 
either financial or legislative implications and 
therefore they are not matters which can be im-
plemented in the twinkling of an eye by 
executive action. As a matter of fact, much that 
was recommended for executive action comes 
into being ipso facto, i.e., as a matter of course. 
For the remainder—that which required 
legislation and that which involved financial 
implications, by the time the Chief 
Commissioner might have been in a position to 
take some action or submit proposals, the 
whole picture of the Delhi State had changed. 
The Delhi State Administration was coming 
into being in April of this year and the Chief 
Commissioner thought that it would be better 
to wait until the Delhi State Administration had 
had time to consider the Report. So I have not 
been idle about it, and you will bear me out, 
Mr. Deputy Chairman, and hon. Members of 
this House will bear me out, that in fact quick 
action has been taken and much ground has 
been covered in the consideration of the re-
commendations. Later the moment the Delhi 
State Administration came into being, we 
wrote to the Chief Commissioner again to 
place this before the Ministers of the Delhi 
State. The Chief Commissioner has told me on 
the phone that he has had several discussions 
with the Ministers and that the matter has been 
put to the Delhi State Assembly. And I am now 
writing to ask them not to delay any longer but 
to come back quickly with their proposals so 
that we may take action on the 
recommendations of the Committee. I may say 
this that my Ministry has accepted the 
recommendations in principle and" I feel that 
the Report has been an exceedingly good onej 
But it is not always possible to take 
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[Rajkumari Amrit Kaur.] immediate action 
where financial implications are involved and 
where legislative action is necessary. 

For those Members of the House who may 
not know much about the Delhi Improvement 
Trust, I may say that the Delhi Improvement 
Trust was created in 1937 w^h the idea of 
clearing slum areas and working out a housing 
and building plan for Delhi—and what is 
termed as Greater Delhi. Well, the second 
World War broke out in 1939 and it was 
impossible for the Trust to continue its work 
during the war years. In 1945 it began again to 
do some work. Now some land was given to it 
and it had to sell this land to prospective 
builders and with that income and certain loan 
that was given to it, it was supposed to proceed 
with its development plans. Then came 1947 
and independence and everybody here knows 
the tremendous influx of refugee population 
into Delhi and everything was again held up. 
And here I would like to say with all the 
emphasis at my commmd that you cannot pick 
out just the Delhi Improvement Trust where 
building in Delhi and the development of areas 
in Delhi are concerned. I would like the House 
to know that out of the very fine land that was 
in the possession of the Improvement Trust for 
development and lands which it had also 
developed, that is to say, for which it had laid 
doivn the necessary drainage and sewerage, out 
of that over 3,000 acres have been made over 
to the Rehabilitation Ministry for building 
purposes. Now whether the Government of 
India has built on that land through the 
Rehabilitation Ministiy or through the Delhi 
Improvement Trust, matters little. But the fact 
remains that if, purely from a factual point of 
view the Government of India's contribution to 
building in Delhi were to be examined, it 
would not be, by any means, mean—in the 
number of houses built and built on 
Improvement Trust land. But naturally when 
the Improvement Trust made over all this lind, 
it got still more impoverished. In spite, 
however, of the fact that its work originally 
was held up by the 

war during the years 1939 to 1945, and again 
its work was held up by the partition of India 
and the consequent flow of refugees into Delhi, 
I maintain that the Trust has developed and Jias 
contributed a fair amount, within the meagre 
resources at its disposal, to-^ wards housing in 
Delhi. I have not" got the time to read out all 
that has been done, but, Mr. Deputy Chairman, 
should the Member who had raised this 
question wish to have a list of what the Trust 
bas done and what its future programme is, I 
would certainly let him have it. The Trust has 
got a programme for 1952-53 and for 1953-54 
which is designed to provide housing for a 
population of one lakh. That is general housing. 
There is of course some dissatisfaction but I 
may mention that one of the major difficulties 
that the Trust has had to face was that when 
refugees came, they came in and put up 
unauthorised constructions all over the place. 
Now when the hon. Member raised this 
question and when he has accused—I would 
not have mentioned this on the floor of the 
House but for the fact that he has accused the 
Trust of victimising him—I must tell the House 
that he himself put up an unauthorised 
construction and I say that against those who 
put up unauthorised constructions, some action 
has to be taken and it is not right to say that any 
organisation of Government victimises people 
without any rhyme or reason. I challenge him 
to deny the truth of what I have said. Where 
then has there been victimisation ? On the 
contrary, I can give instance after instance, in 
hundreds and in thousands,, where the 
Improvement Trust has gone out of its way to 
placate—I am afraid 'placate' is not the right 
word to be used here—what I mean is to see to 
the difficulties of those who had come in and 
who could not get land anywhere and who had 
put up unauthorised construe dons. We have 
always tried to accommodate them and have 
not moved them until alternative accommo-
dation has been provided for them. There has 
been no victimisation on the part of anybody—
much less by the Improvement Trust. On the 
other hand, the Improvement Trust has been 
impeded in its work by these unsocial 
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-elements of society that put up unauthorised 
constructions without having any right to do 
so. I want the sympathy of the people to be 
with the Improvement Trust in the very 
difficult task it has had to perform. 

The Improvement Trust has literally had a 
chequered career because of the circumstances 
that I have already described. 

Then, take the question of compen 
sation. As the law stands at present, 
compensation is fixed with reference 
to the market value of the land which 
prevails at the time of the modification 
of any scheme. Another complaint 
that I have to make against those who 
bought Improvement Trust land is that 
they did not build on it and many of 
them were speculators ; they wanted 
to sell that land at bigger prices as land 
values went up. When they were 
asked, time and again, to build on the 
land, their first excuse was : "Oh, we 
have not got building material". But 
even when building material was avail 
able, even then, many of them did not 
take advantage of it, so that, the Trust 
has been handicapped and its desire to 
go forward has been impeded by 
obstacles—some which should not 
have been placed before it and some 
which circumstances beyond anybody's 
control have brought into the picture. 
And I may mention this also to the hon. 
Member, that the question of deter 
mination of compensation has nothing 
to do with the Improvement Trust. 
These questions depend on the law as it 
stands. The Land Acquisition Collec 
tor is the man who is   responsible ...................  

SHRI K. B. LALL : Only a few 
minutes are left, Sir............... 

MR. DEPUTY CHAIRMAN: Order, order. 

RAJKUMARI AMRIT KAUR: .................. for 
sponsoring judicial proceedings after all, the 
Trust is merely a party in the proceedings and 
has no power to determine any compensation. 

I would like to put before you, very 
speedily, the figures showing the number of 
encroachments.   Up to the end 

of 1949—6,444 5 UP t0 rh®- ?nd of-1950—
11,039 ; up to the end of 1951—13,845 j and 
up to the end of March 1952—14,000. You 
will thus see that the number of encroach-
ments has not lessened. In spite of repeated 
requests they have increased. And these are 
nearly all on public lands —Government 
lands. As I said, every consideration has been 
shown to the refugees. About 4,000 plots have 
been sold in different localities, and as I said, 
half of them—are lying vacant and unbuilt. 
That also cannot be laid at the door of the 
Trust. 

I venture to submit that as soon as 
the Delhi Administration has con 
sidered the recommendations—and I 
hope they will accept them all—the 
Government of India will not delay for 
one minute in going forward with the 
plans, because no one is more keen 
about this than I who have to. deal with 
overcrowding, I who have to deal with 
slum areas and whose heart aches for 
these conditions. And slum areas of 
course raise a different question. For, 
after all, slum areas cannot be really 
built up unless there is a fairly good 
subsidy given for the removal of slum 
areas. But there too I am anxious to 
improve matters. But my task is not 
made easy by those who want to impede 
it by unauthorised ............(Interruption.) 

SHRIK. B.LALL : Sir ...................  

MR. DEPUTY C H A I R M A N :  
Order, order. Let the hon. Minister proceed. 

RAJKUMARI AMRIT KAUR   : ..................  
unauthorised constructions—unauthorised' 
because they should not have ever come up 
there ; unauthorised also because they violate 
the Municipal building byelaws in 
(Interruption) the matter of health. 

All that, I have said, makes the task of 
everybody extremely difficult. The 
Rehabilitation Ministry has been put to the 
same inconvenience—unauthorised 
constructions. The moment you say "Remove 
them", they come out in deputations and 
demonstrations and so on 

SHRI K. B. LALL : Sir ......................  
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MR. DEPUTY CHAIRMAN: Order, 
order. 

RAJKUMARI AMRIT KAUR : Sir, I give 
the assurance that as and when finances 
permit, as and when the recommendations of 
the Committee are accepted by the Delhi 
State Administration, there will be no delay 
in going forward, provided of course, as I 
said, we know the financial implications in-
volved and that the requisite finance can be 
placed at the disposal of the Improvement 
Trust. 

(Shri K. B. Lall rose.) 
MR. DEPUTY C H A I R M A N :  j 

Order, order.   The hon. Member will sit 
down.    I am on my feet. 

The House will stand adjourned till 3 P-
m. 'J 

The     Council   then   adjourned for lunch   
till     three    of theclock. 

The    Council    re-assembled   after lunch 
at three of the clock, MR. DEPUTY CHAIRMAN   
in the Chair. 

THE COMMISSIONS OF INQUIRY 
BILL, 1952—continued. 

MR. DEPUTY CHAIRMAN: Yes, 
Mr. Naidu. 

SHRI RAJAGOPAL NAIDU :   Sir, when 
the House  rose   before lunch I was dealing 
with the privileges of the House as to how 
both the Houses are given   the  extraordinary  
privilege  of passing such  Resolutions in 
England and I was also saying  as to   why that 
privilege should not be extended to the 
Council of States, a House of this nature, a 
House of elders.    Though it  is a House of a 
revisory nature yet it can draw upon the 
exceptional knowledge and experience of its 
Members to a great extent.    Sir, it may be 
that I am wasting my lungs in arguing this at 
length but I feel it my duty to bring to the 
notice of the hon. the Law Minister that the 
privilege which this House has even under the 
Constitution is ignored. I was citing the 
instance of England as to  how  Enquiry   
Commissions  were constituted there by a 
Resolution passed by either House or both 
Houses of I 

Parliament. I was also citing the Tribunal 
Enquiry Evidence Act, 1921 under which all 
the powers of the High Court were conferred 
upon the Tribunal by a Resolution passed by 
both the Houses. I shall also deal with the 
privilege of the House of Parliament which is 
laid down under article 105 of our 
Constitution. Article 105 reads as follows : 

"(1) Subject to the provisions of this Con-
stitution and to the rules and standing orders 
regulating the procedure of Parliament, there 
shall be freedom of speech in Parliament. 

(2) No member of Parliament shall be liable 
to any proceedings in any court in respect of 
anything said or any vote given by him in Par-
liament or any committee thereof, and no per-
son shall be so liable in respect of the publica-
tion by or under the authority of either House 
of Parliament of any report, paper, votes or 
proceedings. 

(3) In other respects, the powers, privileges 
and immunities of each House of Parliament,, 
and of the members and the committees of 
each House, shall be such as may from time to 
time be denned by Parliament by law, and, 
until so denned, shall be those of the House of 
Commons of the Parliament of the United 
Kingdom, and of its members and committees, 
at the commencement of this Constitution 
****." 

I may say, Sir, that there is no definite 
provision in our Constitution as to whether 
both the Houses have got power to constitute 
such Committees or only the House of the 
People has got such power. But in the 
absence of any specific provision in the 
Constitution, I would urge that we had better 
follow the procedure which is so very well 
laid down in our Constitution in article 105 
(3). 

Secondly, Sir, it may be said that after all 
the Upper House is only a revising body, that 
it has no original powers of its own. But I 
may immediately point out to the hon. the 
Law Minister article 249 of our Constitution. 
Article 249, Sir, deals with the power of 
Parliament to legislate with respect to a 
matter in the State List in the national interest 
and there, Sir, exclusive power is given only 
to the Council of States.    That article says : 

"Notwithstanding anything in the foregoing 
provisions of this Chapter, if the Council of 
States has declared by resolution supported by 
not less than two-thirds of the members 
)resent and voting that it is necessary or expe- 


